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Assnstance fOr development of Na-
tional parks and sanctuaries in Sixth 

plan 

2471. SHRI NEELALOHITHA-
DASAN NADAR: Will the Minister 
of AGRICULTURE be pleased to 
state: 

(a) the total amount of assistance 
expected to be given for development 
of National Park~) and sanctuaries in 
the Sixth Plan period; 

(b) what is the respective amount, 
proQosed t'O be given to Kerala for 
the Development of National Parks 
and sanctuaries; and 

(c) the amount of assistance pro-
posed to be given for the Develop-
ment of Silent Valley as a National 
Park? 

THE MINISTER OF STATE IN 
THE MINISTRIES OF AGRICUL-

.. TURE AND RURAL DEVELOP-
MENT (SHRI R. V. SWAMINA-
THAN): (a) The total 'Outlay in the 
Sixth Plan period for providing assis-
tance to the States for deyelopment 
Of National Parks and Sanctuaries ·is 
Rs, 499.00 lakhs. 

band (c) . Central assistance to 
be given to Kerala for the develop-
ment of National Parks and Sanct-
uaries will be decided on the quan-
tum of cen ral assistance sought by 
them in tne developmental ~cheme 
which the state Government will 
submit. This would include assist-
ance for the development of Silent 
Valley National Park as well. 

Hindrance of forest conserv:\tioll act, 
198() . to hydro-electric projects 

2472. SHRI A. NEELALOHITHA-
DASAN NADAR: Will the Minist.er 
of AGRICULTURE be plea~ed to 
'State: 

(a) whether it is a faclt that Forest 
Consen'ation Act, 1980 is affecting 

\ 

... 
ad ersely the execution and investi-
gation of the Hydro-Electric Projects; 

(b) if s·.), whether Government prO-
,;lOBe to, exempt all the Hydro-Elect-
ric Projects, ,including transmission. 
lines, from the purview of the Forest 
Conservation Act 1980; and 

(c) whether Government of Ker-
ala has placed this request before 
the Central Government and if so, 
the details of action taken thereon? 

THE MINISTER OF STATE IN 
THE MINISTRIES OF AGRCUL-
TURE AND RURAL DEVELOP-
MENT (SHR R. V. SWAMINA-
THAN) (a) No, Sir. 

(b) Cases of Hydro-Electric Pro-
jects involving forest areas require 
clearance under the Forest (Conser-
vation) Act. 1980 and these are being 
dealt with expeditiously. There is 
no provision fOr exemption under the 
existing law. 

(c) The Kerala State Eleotricity 
Board had represented to the Central 
GovernmeIllt for exemption of Hy-
dro-Electric Projects including lay-
ing of transmission lines from the 
purview of ,the Forest (Conservat'on) 
Act, 1980. It has been clarified in 
this connection that no such general 
exemption ~an be ,given and that each 
caSe where uSe of 'fore$t land is re-
quired for Hydro-Electric Projects 
etc. would have to be examined on 
medts in accordance with the pro-
visions of the abOve mentioned Act. 

SUperviSion of fishery p,roject at Vi:r.-
hinjam base 

2473. SHRI A. NEELALOHITHA-
DASAN NADAR: Will the Minister 
of AGRICULTURE be pleased to 
state: 

(a) Who is supervlsmg the work 
of the Vizhinjam Base of the explo-
ratory fisheries project; 




